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Gov i nd Singh, c r,nW
S/o late Shri Bhupa. S.ngn,
R/o F-135, Moti Bagh,
New Del h i-1 1002"' •

Daya Chand,
S/o late Shri Shiv Charan

M.chael Messy N. Ba1achandran,
S/o Shri C.B. Messy.

Ram La 1 ,
S/o Shri Paras nam

M.C. Panjala,
S/o Shri Jagdish Ram

Ram Charan,

S/o Shri Jhabban Lai

Om Prakash,
S/o Shri Ram Das

Satish Kumar,
S/o Shri Maman Singh

R.K. Meena,
S/o Shri Sampatram

Kr i shan La 1 , u
S/o Shri Chandra Singh

App1 i cant s

c-Kr- i VSR- Krishna)
(By Advocate: Son Shr

Union of India through

-I The Secretary ,
Ministry of Defence,
Sout h BIock,
New De1h i .
The Ch.Bf Adm.n.strat.ve Officer,
Ministry of Derence,
Q_ I I Hutments^^
New De1h i ~110ui1 -

The Secretary,
Ministry of Finance,
North B1ock,
New Delhi-110011.

,  . + = - Shri R N. Singh proxy(By Aovocate. ginha)
counsel tor sni

2 .

j .

Respondents

i
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2. O.A. No. 914 of 1999

S/Shr i

■j . B.S. Dixil,
S/o Shri S.N. Dixit,
R/o 248, Sector I M ,
Pushp V i har,
M.B. Road,
New Oe i h i-11001^•

2  Brij Lai Choudhary
S/o Shri D.L. Choudhary

j . N. BaIachandran,
S/o Shri Nanoo Pi i iai

4, N.S. Mehia,
S/o Shri H.S. Mehta

5  Vivek Kumar Gupta,
S/o Shri Daya Shankar Gupta

6  Harprasad, =S/o Shri Roop Ram Stngh - ■ Appl icants

(By Advocate: Shri V.S.R. Krishna)
Versus

i  . Union of India through
the Secretary,
Minisytry of Defence,
South Block, New Delhi .

2 . The D i rector,
Technical Development & Production (AIR),
Ministry of Defence,
H BIock, New DeIh i —110011 .

3. The Secretary,
Ministry of Finance,
Nor th BIock,
New DeIhi-110001. - - Respondents

(By Advocate: Shri R.N. Singh
proxy counsel for Shri Gajendra Giri)

ORDER

S.R. ADIGE. VC (Ai

As both these O.As involve common quest ionfof

law and fact they are being disposed of by this

common order.
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•? App' ic^ants >"

■  , afferent of f. '
P.,.,tars «orK.n9

Defence Mtnisxry- Rs.625-1200
^  ̂ 73 reviseo 1°

Rs.225-306 w.e.f. _ ^ ^PWD
i no Draw i ng star, 1,86. Engineer.99 . , • OA

=, 225-308 f.leo ° '
+ ne scaie of"'^^'"^'o^edireegon foreeponaenfe fe grant

NO. 74/88 ae,A,99 ^^^80-430 w.e.f-
Printers the scaie ofOPTO Ferro Pr.n ,, -,rro Printers .9 BPr,

iu rtwie from which7.T.1977. the dat ..anted that scale so
.  , of F . nance had been granteMinistry or

was maintained.
that pay parity

H of by order dateo
./ - t O A «=» disposal3. .nat O.e. , n=tioed

a-D In that orde28.7.93 tAnne.ure A ,pi,n,stry of
Printers «orKi 99 .9 ooS.""

that rerro standard Organisation
Sppp.y)-, Pes.aroh0es,99 8 ^
P3,iways., 9.-, Fleotr.o.ty

of Pub I ic Enterprises,Bureau of Resources

Health services; -nga
had al l been accordeoOrgan I sat Io Pr.nters had

f Rs 260-430, whereas Crf<D
,  f Rs 225-308^ eonsequent

r4e=,^ the scale of Hs. jbeen accor ^ecommendat.ons effective
„,8„TH,rdP.yCos,™,Ps,o9sr

1  1 73 ^t was conclusivelyfrom 1 . 1 - ' -5 ' c«arro
h. l ities and functions of

rl.it les, responsibi 1 it le

"  „,|«r to the duties, responsibi l itiesPrinters/were simi lar
.  . n rtihar departments

,„d funotions of Ferro Printers m otner
and hence they 6ou1d not be discrimianieo agains
As those «ho were in the p»y scale of Rs.260-430 had

'paH the Day scale of Rs.975-1540 pursuantbeen accoroed the pay sodt

to the Fourth Pay Commission's recommendations, by
order dated 28.7.93 (supra) respondents were directed

-L_ .
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to grant CPWD Ferro Printers aJso the scale of

Rs.975-1540, but this rel ief was l imited to 1.1 .83,

the date of fi l ing of O.A. No. 74/68.

4. SLP No. 5395/95 fi led against aforesaid

order dated 28.7.93 was dismissed by the Supreme

Cour t on 15.3.94 (Page 2.3 of O.A. ) .

5. Pursuant to the aforesaid order dated

28.7.93, the Directorate General , CPWD issued Office

Order dated 15.9.96 revising the scales of CPWD Ferro

Printers to Rs.975—1540 w.e.t. 1 . i .88.

6. Meanwhi le pursuant to the Fifth Pay

Commission's recommendations the pay scale of

Rs.975-1540 has been revised to Rs.3200-4900 w.e.f.

1 .1.96 whi le the pay scale of Rs.825-1200 has been

rev i sed to Rs.2750—4400 w.e.f. 1 .1.96.

7. Appl icants in both 0.As are seeking the

scale of Rs.975-1540 granted to CPWD Ferro Printers

w.e.f. 1 . 1.88 and the corresponding revised scale of

Rs.3200-4900 1.1.96.

8. Heard both sides.

9. Appi icants' counsel Shri Krishna has

emphasised that the duties, responsibi l ities and

functions of Ferro Printers working in Defence

Ministry are identical with the duties,

responsibi l ities and functions of CPWD Ferro

Printers, a fact which the Directorate of Naval

O-.--
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Architecture has itself acknowledged in its n

dated 11.5.2000 (copy taken on record)^ and .f
anyth.ng the Ferro Printers ,n Defence Ministry have
to undertake certain addit.onal functions as po.nted
out in that note. As regards the el.g.bi l ity
qual ifications for appointment, he points out that

both cases the mmimum educationaI qual ification .s

Matr.c. or equivalent, with two years experience,

and merely because in CPWD the mode of recruitment is

50% by dirtect recruitment and 50% by promotion from
amongst Class IV staff;whi le in the case of Ferro

Printers in Defence Ministry it is 100% by direct

recruitment, is not sufficient feB reason to deny

parity in pay scales, when other factors are very

simi lar^ or the same. It .s also emphasised that the
financial impl ications of a 1 1owing upgradation in pay

scales is only approximately Rs.1.40 lakhs per annum

as it IS clear from Defence Ministry's noxe oated

3.8.99 (copy taken on record).

10. Respondents' counsel Shri R.N. aingh,

however, invites attention to Para 50.37 of the Fifth

Pay Commission's report (Annexure R-1) wherein it has

been recommended that these posts be phased out since

most of the departments have dispensed with tracing

and ferro—pr i n t i ng f unct ions.

ru
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11.. Rslianoa has alao b^en sought to te draun

to Nota dated 22fl.'20 0 01 from tte E-ln-C Branch
(copy taken on record) uheroin tie follouing
dissimilarities haye been pointed out betueen

the fbrro Printers In CPUD and tho ̂  In HES:

(a1 Direct Induction of mat^cu^W to
^ ' tis extent of 5055 at the abo^ post

nlus 2 ysars* s>^eriencP in CPUD
uhich is not so in MESi'

(b) Promotion in nES to the a bo v^e post
is from the post of Daftry and no
excerianc^ in farro-printing is laid
d^n and unlike CPUD they are not
required to.^ass any trade test in
this regardi^

''2- In our considered view uhen respondents

tr^m^lyes admit that the duties and responsibilities

of Fbrro-printers in Respondents* organisation is
no less onerous than that of ferro-printers in CPUD,

the slight dissimilarity in mode of recruitment

should not by it^lf te u^d by re^ondents to

summarily reject applicant^'-, claims for parity

in pay scale s| Ue note that ferro-printers.in other
flinistrie s/oepartments and offices of Gov/tii of
India have been granted the scale of Rsi'975-.l540

uhich.has subsequently been rev/i^d to 3200-4900
and it is not respondents' case that

th3 mode of recruitment of fsrro-printers in all

ninistries/Oepartments and offices of Gov/t.^ of

India are identical,^ Very recently noticed that

the CAT^' PB in its order dated 29,41«'2000 in

Oft No^20/2000 B.^yenkatasuamy ys."^ Union of India

& Others hav/e h»eld that applicant, uho was also

a ferro—printer drauing Rs»'B25—12000 uas entitled to
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the scale of ̂ 1975-1540 vSMised to l^?3200-4900

ujslfl i;^l|96^

1;^ Houeyer, as the Hon Vble Supreme Court in

its judgment dated , 9o^11,^2000 in UOI & Ors^ PoK,'

Oey 3T 2000 (Suppi;^2) SC 449 has cautioned Courts/

Tribunals granting such relief straight auay in

absence of all the releyant materials, ue -di^ose"' of

both Ofts with a direction to respondents to reconsider

the claim of applicants by a detailed, speaking

and reasoned order in accordance with rules and

instructions under intimation to applicants uithin

3 months from the date of receipt of a copy of this

prder^ Uhile doing so responcfents uill k^p in

v/ieu the relevant materials relating to other

comparable employ ee s a s to qualifications, methods

of recruitment^ degree of skills, e>^erien(^

involved in performance of the job*^" training required',

^  responsibilities undertaken and other facilities^
if any provided in addition to pay scales-J

1 4<,'' Both OAs are disposed of in terms of

para I3 aboyeo® No costs'^

15o^ Let copies of this order be placed in

both OAs' ca^ records'^

Is'
C DR.A.\/EdA\/ALLI ) (S.RoADIGE ). _

nEMBER(3) \ilcE CHAIRnAN(A)o
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